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to General Revenues. The House
will appreciate that I have attempted
only to balance the budget as ex-
plained.

CONCLUSION

80. I am grateful to the Honourable
Members for the patient hearing
given to me. With your valuable
support, the dedicated effort of rail-
waymen at all levels and the co-
operation of the rail users, we should
be able to improve the functioning of
the largest transport undertaking in
our country. I can assure the House
that no effort will be spared to ac-
hieve good results in all the facets of
railway operations.

MR, SPEAKER: The House is ad-
journeq till 2.40 p.m.

The Lok Sabha then adjourned for
Lunch till Forty Minutes past
Fourteen of the Clock.

The Lok [Sabha re-assembled after
Lunch at fortyeight minutes past
Fourteen of the Clock

[Mr. DEpuTY SPEAKER IN THE CHAIR]

RE. INDIAN TELEGRAPH (THIRD
AMENDMENT) RULES
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MR. DEPUTY-SPEAKER: I think
this hag been done.

(Interruptions)

MR, DEPUTY-SPEAKER: Please
listen to me, The Speaker has. . .

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The House
is in gession,

SHRI RAM VILAS PASWAN: On
the 21st it was notified. Sir, you

are in the Chair. It ig your responsi-

bility to ensure. . .

MR. DEPUTY-SPEAKER: You are
speaking about the Paperg laid on the
Table?

SHRI RAM VILAS PASWAN: The
question is not about the Papers laid
on the Table.
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MR. DEPUTY-SPEAKER: What 1s
the item No.?

SHRI RAM VILAS PASWAN. Item
No. 4: “Shri V., N, Gadgil to lay on

o the Table a copy of the Indian Tele-

graph (Third Amendment) Rules,
1983 (Hindi and English versions)-
published in Notification No, G.S.R.
93(E) in Gazette of India dated the
21st February, 1983, under sub-sec-
tion (5) of section 7 of the Indian
Telegraph Act, 1985.”
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MR. DEPUTY-SPEAKER: All right,
you have raiseqd that point. But you-
cannot raise an objection for the
Papers being laid on the Table of
the House and therefore I rule that
your point of order is out of order.

(Interruptions)

MR. DEPUTY-SPEAKER: Yoy can-
not object to the Papers being laid
on the Table of the House. You are
objecting to it. You cannot object
Under what rule you are objecting to
that? g |

SHRI RAM VILAS PASWAN: It
Under Rule 176.

i
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MR, DEPUTY-SPEAKER: He has
objected to it under Rule 176. That is
all right.

SHRI CHITTA BASU
Sir, it is a matter of impropriety.
{Interruptions). Sir, as you may
know that last time the Speaker.

(Interruptions)
MR, DEPUTY-SPEAKER: This is

a question of laying of papers on the
Table of the House.

(Balasat):

SHRI RAM VILAS PASWAN: It
is not a matter of Papers being laid
on the Table only. I am only asking
you. . .

(Interruptions)

MR. DEPUTY-SPEAKER.: All right,
you have raised the point. I have
understood. Please git down.

SHRI HARIKESH BAHADUR

(Gorakhpur): The propriety of Par-
“liament. .
(Interruptions)
MR. DEPUTY-SPEAKER: All

right, Harikesh also whould be noted.

SHRI CHITTA BASU: The point
is not that. . . (Interruptions), But
the point ig that earlier the Speaker
made an observation that while the
Parliament is in Session or ig about
to meet, there should not be any in-
crease of rates of tariff. Sir, through
thig particular Notification he postal
tariffs have been increased. Thig is a
gross. . .

(Interruptions)

SHRI RAM VILAS PASWAN: 1
have that copy. This is the copy.

MR. DEPUTY-SPEAKER: You
have made the point. You please sit
down, You made out the point. The
Minister is not here and  therefore,
when that question comes up, you can

raise it.
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SHRI RAM VILAS PASWAN: No,
you direct the Ministgr,
' (Interruptions)

MR. DEPUTY-SPEAKER:
the Calling Attention,
wi]l come.

SHRI‘R_.AM VILAS PASWAN: No:

(Interruptions)

After
the Minister

MR, DEPUTY-SPEAKER: I am
giving a solution. Now, the item on
the Agenda is Calling Attention.
After that he will come.

(Interruptions)
SHRI RAM VILAS PASWAN: You

direct the Minister to make a state-
ment,

SHRI SATYASADHAN CHAKRA-
BORTY: How did the direction of
the Speaker. . .

(Interruptions)!
MR. DEPUTY-SPEAKER: You
have raised your point. I will ask

the Minister to come now and reply
to you. And in the meanwhile we are
proceeding according to the agenda.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, how can you do that?
(Interruptions)

MR. DEPUTY-SPEAKER: 1 am
asking you.

SHRI RAM. VILAS PASWAN: Let
the Minister come.

SATYANARAYAN JATIA
It is a wrong practice.

SHRI
(Ujjain) :

MR, DEPUTY-SPEAKER: He has
been called. We have got the nexi
item now on the Agenda.

SHRI SURAJ BHAN (Ambala): I
have one more point.

MR. DEPUTY-SPEAKER: 1 have
settled this. Why one more point?.

SHRI SURAJ BHAN: 1 agree with
you, Sir. You had been in the
Communicationg Department earlier.
You are the custodian of. . . d
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MR. DEPUTY-SPEAKER: Now I
+ am not there,

SHRI SURAJ BHAN: Kindly see
that the Department does not commit
any impropriety,

MR. DEPUTY-SPEAKER: Now,
Calling Attention—Mr, Harikesh
Bahadur. Every day in the Calling
Attention he is getling his name.

%(4.54 hrs.
)

*CALLING ATENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Need to pay remunerative price to
sugarcane growers, late cane-crushing
by sugar mills and non-payment of
price in time to cane growers
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